
7 Oral Att8Wer, MARCH 21, 1980 ()rcd Amwm-a 8 

Americans are i'nsisting or the other 
importing countries are insisting, we 
ourselves are eager to see that the 
goods which are exported are of quali-
ty and according to the standards. 

As regards to point whether Japan 
is importing from us and then export-
ing to the United States of America 
I have no such information. ' 

SHRI MUKUNDA MANDAL: A 
highly paid officer of the Fisheries 
Development Corporation, West Ben-
gal after :returning from China advis-
ed the C\')rporation to start produc-
tion of prawn pickles. I would like to 
know whether these pickles are being 
sold both in the internal' market and 
outside. 

SHRI PRANAB MUKHERJEE: I 
have no such information. 

Private Air Taxi Service 

+ 
*165. SHRI D. P. JADEJA: 

SHRI R. L. P. VERMA: 

Wi1~ the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 

(a) whether Government are consi-
dering to introduce private air taxi 
aervice in the country; 

(b) if so, the names of the con1-
panies as well as State Governments 
who applied for permission; 

(c) the action taken by Government 
on their applications; 

(d) when the final decision on the 
proposal is likely to be announced; 
and 

(e) On which routes the private 
Air Taxi Service is proposed to be 
run by private operators? 

THE MINISTER OF TOURISM 
ANn CIVIL AVIATION AND 
LABOUR (SHRI J. B. PATNAIK): 
(8) to (e). The proposal to operate 
Air Taxi Services received from vari-
ous private parties are under consi-
deration of the Government. Air 

Taxis are basically charter operations.. 
and private parties cen operate them 
in accordance with the provisions 
contained in the Air Corporations 
Act, 1953 aDd Aircraft Rules, 1937. 
The follQwing private parties have 
applied for Air Taxi Services in the 
country: 

1. Falcon Air, New Delhi 
2. Khemka Aviation Private Ltd.,. 

New Delhi. 
3. East India Hote:s, New Delhi. 
4. Saraya Aviation, New Delhi. 
5. Shri Ramesh Kothari, Bombay. 

No proposal for operating Air Taxi 
has been received from any of the 
State Governments. 

As far as routes to be operated by 
private parties are concerned, this 
will be decided after all relevant fac-
tors including the type of aircraft are 
considered. 

SHRI D. p. JADE.JA: Durlng the 
Fifth Lok 'Sa bha I had asked a 
simIlar question and the answer was 
also a;most the same as I have re-
ceived this time. I WQuld like to 
know from the Government as to 
how long they would take for a final 
decision and whether the Government 
is considering to have a study team 
to go into this matter before the 
final decision is taken. 

S~t'RI J. B. PATNAIK: The differ-
ence between that time and this time 
is that we are now going to hasten 
a decision in this regard. A com-
mittee had been appointed; it bas 
submitted its report which is noW 
under the CO'llsojderation of the Gov-
ernment and a decision will be taken 
very short:y in this regard. 

SHRI D. P. JADEJA: The hon Mi-
nister has mentioned in his reply that 
chartered ftights can be operated in 
accordance with the provi-
sions of the Act. 'May 
I know from the bon. Minister whe-
ther he bas re.ceived any proposal 
from certain cOmpanies to operate 
charter flights from abroad into India 
where Air Indja dop.s not operate. ]f 
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so, whether the Go,,"ernment is con-
sidering to allow them to operate in 
IJUch areas? 

SHRI J. B. PATNAIK: This is in 
regard to air-taxi. Charter Bights 
are quite different and if the hone 
Member asks another question in that 
~ard, I am ready to answer. 

SHRI K. P. $INGH DEO: May 
1 know whether any guidelines have 
been formu:ated for starting a third 
level airline and whether any spe-
cial preference will be given for 
operating in the backward areas? 

SHRI J. B. PATNAIK: The Com-
mittee bas given some guidelines in 
this respect and we are considering 
those guidelines. I entire~y agree 
with the hone Member that the feeder 
airline service came up for decision 
because we have no air communica-
tion in some backward areas, parti-
(!ularly in the Northeastern states. 
That was the reason for which feeder 
service is being considered by the 
2Overnment. 

SHRI KRISHNA CHANDRA :HAL-
DER: I should like to know whe-
ther the government is considering 
the introduction of shorter route 
service from Calcutta, Pana gar h,-
Jamshedpur,-Ranchi-Calcutta and 
secondly, Durgapur industrial bert-
Burnpur Tisco-Raniganj coalfields-
Shantiniketan? If the matter is 
under the considerati<>n of the gov-
ernment, when it will be introduced? 
When will SImilar shorter routes be 
introduced, I want to know? 

SHRI J. B. PATNAIK: Certain 
routes have to be ronnected in this 
country so that air communication 
could be widespread. That is the 
very reason for which this commit-
tee was appointed. We want a 
third !ine or what we call feeder 
line. The Committee had submitted 
Its report. After the governmen t 
takes a decision On that report, the 
third airline which is called feeder 

air service would be introduced In 
the country covering many poinu. 
which are not covered by the Indian 
Air~ines today. The hon. Mem-
ber's questiOn about covering certain 
points in West Bengal would be con-
sidered at that time. The state 
government has some idea to introdu-
Ce its own airline. The private 
parties would also be asked to in-
troduce their air service where the 
Indian Air!ines or the state is not 
interested. 

SHRT BHAGWAT JHA AZAD: In 
view of the fact that vast areas in 
sprawling states like U. P. , Bihar 
and Madhya Pradesh are inaccessible 
in any part of the year for any p.mer-
gency, and the Indian Airlines 
say that they are Il\)t interested in 
that, possibly from the revenue point 
of view, do the government propose 
to give time to the private companies 
or wi~l they leave it to their conveni-
ent time and choice? In case 
they fall, will government come in 
and fill up the gap? 

SHRI J. B. PATNAIK: As regards 
feeder air service or taxi, government 
propOSe to give some guideane. If 
the state government is interested to 
operate between these points, the 
state government is free to choose the 
aircraft and operate between these 
points. It the state government Js 
not interested and it is not 
covered by the lndian Airlines, pri .. 
vate parties would be offered the 
opportunity to operate the service 
between these points, I think many 
private parties would be interested. 

~ fqy1f ~ ~ : "'~tW ;sIT, 
~'lf l1T;;.:rf'f lf~l:f ~ of(tTlTT flfl 5 sn~~c 
Cfi~~T ~ o:qorrf fl!filf f ~ tlf~T menr ~ 
f~it 0) 4' \i1T~;n :qr~;;r ¢ fCfi ':3;f!~ ftfi'q 
~ ~ i f~ tt'"~ rf fifitTT ~ ? ~"l: am \;ri 
\iI'~tfiGf ~,~ ~s~T ~ ~ 'iff Slrtr;:rr q-er 
mff ~. O-T ~Tq' ~{f q'~ f~T~ ~ ? 

SHRI J. B. PATNAIK: First we have 
to give the guidelines regarding air 
taxi. After those guidelines are given, 
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all these factors will be taken into con-
sideration. 

SHRI JAGANNATH RAO: Are the 
private industrialists allowed to own 
their planes in these days of fuel short. 
age? Is Government thinking of bene-
fiting private industrialists who own 
their planes? 

SHRI J. B. PATNAIK: Private indus" 
tries have got their planes. They are 
permitted to ply their planes. 

SHRI JAGANNATH RAO: New ones. 

. SHRI J. B. PATNAIK: That would 
be considered if they apply to the 
Government. It is already covered by 
their contract. 

DR. KARAN SINGH: There seems to 
be confusion. Ue has mentioned about 
the third line feeder services. That is 
a public sector corporation, whereas 
thf2\ question is with regard to private 
air taxi. Am I to, understand that 
third line feeder services are going to 
be given to private parties or are you 
going to set up third line public sector 
corporation and in addition supple-
menting it by private service. There 
is an important con:(usion here. 

SHRI J. B. PATNAIK: There is no 
confusion. A l)art of the feeder air-
line that is contemplated by the Gov-
ernment, will be in the public sector 
particularly North-East area where no 
State Government is going to operate 
its own airlines. In other sectors 
where private parties are interested or 
the State Governments are interested, 
they would be allowed to operate their 
services. 

SHRI SANJAY GANDHI: In view ot 
the lact that the number of operato,rs 
are already oPerating air taxies on 
charter baSiS, would these operators be 
permitted to oPerate on routes like 
Delhi Agra where there is great de-
mand by foreign tourists? 

SHRI J. B. PATNAIK: They would 
be permitted to operate on the lines 
they are now Operating. 

DR. KARAN SINGH: Existinl opera-
tors, Indian airline routes. 

SHRI J. B. PATNAIK: It may be alr-
line routes. Air taxi is different al-
tcgether. We are selecting an aircraft 
for air taxi which would be twin engine 
piston aircraft only carrying eight pas-
sengers or less. So, that is not go~ 
to affect our traffic. On the other hBnd 
it is facilitating air traffic between the 
two points. 

Payment 01 Additional Excise Dat, 
by ParIes 

*166. SHRI SANJAY GANDHI: WiD. 
the Minister of FINANCE be pleased 
to state: 

(a) whether Government have 
asked the Parle Group of Companies. 
who manufacture a soft drink knoWD 
as 'Thums Up', to pay additional ex-
cise duty then applicable to soft 
drinks containing cola; and 

(b) if not, do Government propose 
to do so nOw? 

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATA-
HAMAN): A statement is laid an the 
Table of the House. 

Statement 
(a) The concessional rate of ~ 

ment at 25 per cent ad valorem. as 
against the statutory rate of 55 per 
cent ad valorem f\)r aerated waters or 
soft drinks (as they are known) be-
came operative from the 4th of J'~, 
1977 and was dependent on the absence 
of extracts of cola nuts in them. Thi8 
concessiona! rate was also conditional 
on a quantity limitation ot the number 
of bottles being not in excess of 50 
lakhs in a financial year, cleared by 
or on behalf of a manufacturer from 
one O,r more factOries. 

The chemical test conducted on 
"Thums Up" shOwed the presence of 
caffeine. Caffeine is the active illgle-
dient of cola nuts, but there are other 




